
Central Adn inistrati\/e Tribunal
Principai BenchiNeu Delhi

OA 228 3/200 2

this the day of 3rd September, 2002

Hon'ble Shri Kul dip Singh, ManberCO)

nallu Ram s/o Shri Sheo Ram
Uorking in the O/o-The Coaching Depot Officer,
Northern Railuay, Tuglakabad, (Gruce),
Neu Delhi. ...Applicant

(By Advocate: Shri U, Sriv/3sta\/a)

Mevsus

Union of India throug-h
1, The General Manager,

Northern Railuay, Baroda House,
Neu Delh i,

2, The ~ 1Divisional BaM-yay'-.HanigeE'g:.-: ;.i,-
Northern Railuay, ":ioad,
Neu Delhi,

3, The Sr.Mechanical Engineer,
Northern Railuay, D. R.M.O Ff ice,
Neu Delhi,

4, The Coaching Depot Officer,
0,M, E, Northern Railuay, Hazrat Nizamuddin,
Neu Delhi ... Respondents

ORDER (ORAL)

Applicant had filed this OA seeking to quash and

set aside the impugned order dated 26, 5, 2001 by uh ich

the respondents have imposed the penalty of censure

against the applicant. Applicant has submitted an

appeal against that order dated 26. 6. 2001 (A-5). Shri

U. Srivastava appearing on behalf of the applicant submits

that the applicant has submitted a representation to the

Department against the aforesaid impugned order uh ich mey

be treated as an appeal, but the same has not yet been

decided. Therefore, applicant's counsel prays that this

appeal may decide uithin the stipulated time.

In vieu of abov/e, I direct the respondents to

dispose of the appeal uithin a period of tuo months from

the date of receipt of a copy of this order. If any



(2)

grievance still survives^ applicant is at liberty
to approach the Tribunal in accordance with lau,

if so adv/ised.
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